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Judgement

Sanjay Kumar Dwivedi, J

1. I.A. No.11422 of 2024 has ben filed for condonation of delay of 74 days in
filing the miscellaneous appeal.

2. learned counsel for the appellant submits that the said delay has occurred as
the wrong forum has been chosen by the appellant by way of filing first appeal
which is not maintainable and the first appeal was disposed of holding that the
first appeal is not maintainable. He submits that in view of that the said delay
has occurred in presenting the miscellaneous appeal.

3. Learned counsel for the CCL as well as the respondent State opposed the
prayer on the ground that sufficient ground has not been made out.

4. It is well settled that if a party has chosen the wrong forum and the delay has
occurred in pursuing the same that period can be condoned and as such the
Court finds that sufficient ground is made out, and hence, the said delay is
hereby condoned and consequently the instant I.A is allowed and disposed of.

5. Call for the trial court records in Reference Case No.30 of 2019 from the
learned court concerned.
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6. Let this matter appear on 10.03.2025 under the appropriate heding.

7. Learned counsel for the respondent nos.1 and 2 will assist the Court on the
next date.
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